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MR. DEPUTY SPEAKER : “That
the members of this House do proceed
to elect in the manner roquired by sub-
rule (3) of Rule 254 rend with sub-rule
(1) of Rule 311 of the Rules of Pro-
codure and Conduct of Business in
Lok Sabha, one member from among
themselves to serve as a member of
the Commi tee on Estimates for the
unexpired portion of the term ending
on the 30th April, 1970, vice Shri G. G.
Swell resigned from the Committee.”

The motion was adopled,

14-17 hrs.

INDIAN TARTFF (AMENDMENT)
BILL*

THE MINISTER OF FOREIGN
TRADE (SHRI B. R. BHAGAT): T
beg to move for leave to introduce a
Bill further to amend the Indian
Tariff Act. 1934,
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SHRI B. R. BHAGAT: The hon.
Member is going into the merits of the
Bill. He can raise these points when the
Bill is taken into consideration. A Bill
can be opposed st the introduction
stage only on constitutional or some
other grounds.
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MR. DEPUTY-SPEAKER:

question is—
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The

“That leave be granted to intro-
duce o Bill further to amend
the Indian Tariff Act, 1934,

The maotion was adopted,

SHRI B. R. BHAGAT: I introducet
the Bill.

RE: CALLING ATTENTION
NOTICE QUERY

SHRI 8. M. BANERJEE {(KAN-
PUR): Today we tabled a calling atten-
tion motion regarding the dishand-
ment of the National Fitness Corps
involving the unemployment of 7,400
instructors. The executive members o f

t In:rodu-ed wi-h the recrmmendation of the President.



